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aesent (s) 	 cplks 

I Ad~ocate for Applicants (s) 

kdjocatefot Repobderit (s) 

otes of the Regi3try 	Date Order of the Tribunal 

	

5.6.01 	A:pplication is admitted. Call Por 

the records, 

tbI 	 in form 	 List on 2.7.2001 for order. 
(1'Job f 

'cl vide 

•  

r 	.:d vide 	 Member 	 ViceChairman 
irpO/R . j to. . 	 bb 
óated 

': •:i 

	

297.2001 	On the request of Mr. A. 0b Roy, isarned 

Sr.C.G.S.Co for the respondants, thrae weeks 

time is alloiied to the respondents to file 

written stetement. 

Ust on 3...8-2001 for further ordars. 

L 

—'/ 	 bb 
?' •i 	 4/., OrklQ 

o•3.O8,01 

cui the prayar made by Shri A.Deb Roy, leerna-

d Sr.C,C.S.C. 

Member 
	

Vice—Chairman 

mb 



ry 

tt-t& S 
I&R 	1,kLf 

.toloI 

5,941 	On. the request of 1r..0eb 	Roy, ) 

learned Sr.C.C.S.C., 4 weeks time is a11owd 

to rile written statement. 

List on 8/10/01 for order. 

> 

o.U.UI 	 c'c a%jel.6.11 w 

to enable the respondents to Pile 
jjtten statement. 

'\rS L4 

tt-(l C) 	 M eMber. Vic a-C hat 

	

V 	
b,b 

19.11.01 	List on 12.12.01 for filing 

of written statement. 
'LsL 

Member 	>- 	Vice-Chairman 

V im 

12,12.01 	IttVj5jt)f05fl;Od by Sri A.0eb Roy, 

learned Sr,.C.G.S,C, that written 3tatemen 

has been sent for signature and requested 

ei' 	 f r s ho rt a djo u mm ent. S ri A • A hm ad, t* 
V 	

learned counsel for the applicant als• 

heard, 
V 	

List on fl 17,1.02  for ordar 

V. 	 V 	 V 	 IS 

L. 	1 	V 	 VV 

V 	 Member 
V 

V 	
mb 

1 	817,1.2002 	No written statement 30 far riled. 

List on 14.2 9 2002 to enable the respond 

ants to file written statement. 

V 	 r'Iembi, 	 %tjce..Chajrman 
• 	V 	 V mb 

V 	 5. 14.2.02 	Written statement has been filed. 

WIS 	 The caae may now be listed for hearing. 

	

S 	
The applicant may now file rejoinder with- 

in two weeks from today. 

V 	 V 	 List on 19.3.2002 for hearing, 

D' \ 	 - 	 L U 
• 	'(ft4 	V 	 Member 	 V 

'-j--:::. V. 	
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 Vice_chairman 
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Jo es of the Registry 	Date 	

Order of the Tribunal 

9 • 302002 	None appears for the applici.  

LiSt the Case again on 20.3.2002 

f or hearing. 

vice thairina' 

bb 

.20.3.2002 	Heard the learned counsel 

for the parties. Hearing 

concluded. Judgment delivered. ir  

open court, kept in separate 

sheets. The application i& 

. 	

disposed of. No order as tc 

7 	 costs.. 

e' •  
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.. ........... 	 Lj4e..er............. 
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CENTRAL ADMINISTRT DIE TRIBUN? 
GUWAJ-iJTI BENCH 

Original. Application No. 213 of 2001 

20.3.2002 
Date of Decision.... 

Petitioner(S) 

NrA Ahmed 	

Advocate for the 

Vér sus- Petjtjoner(s) 

The Union of India and others 	

Resrident') 

aft. 	 Sr. C.G.S.C. 
Advocat for the 
R 3pofldent ç;) 

THE HON I BLL MR JUSTICED.N. CHOWDHURY, VICE-CHAIRMAN 

THE HCNBL 	MR K.K. SHARMA, ADMINISTRATIVE MEMBER 

1, Whethr Reporters Of local papers may be allowd to see the judgment ? 

To Le L'eferred to the .Reporcer or not ? 	
1' 

Whether their Lordships wish to see the fair ccpy of the Jdqmen 

Whether the Judgment is to be circulated to the other Benches 

Judgmt delivered by Honble : Vice-Chairman 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application No.213 of 2001 

Date of decision: This the 20th day of March 2002 

Shri Manik Chandra Das, 
Village & P.O.- Panbari, 
P.S.- Chandrapur, District.- Kamrup, 
Assam 	 Applicant 
By Advocate Mr A. Ahmed. 

- versus - 

The Union of India, represented by the 
Secretary to the Government of India, 
Ministry of Defence, 
New Delhi. 
The Director General, 

Ordnance. Service, 
Master General of Ordnance Branch, 
Army Head Quarters, 
New Delhi. 
The Commandant, 222 ABOD, 
Narangi Camp, 
C/o 99 APO. 	 Respondents 

By Advocate Mr A. Deb Roy, Sr. C.G.S.C. 

0 R D E R (ORAL) 

CHOWDHURY. J. (v.C.) 

The matter pertains to recruitment as Mazdoor under 

the respondent No.3- Commandant, 222 ABOD, Narengi Camp, C/o 

99 APO. The resp.ondent authority took steps to fill up the 

backlog vacancies of SC/ST candidates on Special Recruitment 

Drive. The applicant was called for the interview for the 

post of Mazdoor by letter dated 12.1.1994. The applicant 

alongwith other candidates appeared before the interview 

board on 28.1.1994. Thereafter the applicant alongwith other 

selected candidates were asked by the respondent No.3 to 

submit the original certificates .and documents. All 

the selected candidates including the applicant accordingly 
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submitted their certificates and documents to the Personnel 

Officer of the Advance Base Ordnance Depot. The Personnel 

Officer of the Depot served the applicants with forms 

relating to Police Verification and Medical Verification. 

The applicant duly filled in the forms and submitted to 

before the Personnel Officer of the Ordnance Depot. Though 

the applicant was selected for the post of Mazdoor the 

respondent authority without assigning any good reason did 

not appoint him against the backlog vacancies. Hence this 

application assailing the action of the respondents. 

3. 	The respondents contested the case and submitted 

their written statement. As per the written statement the 

appointment letters were not issued to the selected 

candidates pursuant to the direction of the Army 

Headquarters vide letter No.80992/SCT-93/S-8C(i) 	dated 

18.10.1993. 	The Depot authorities made a serjes of 

correspondence 	with the Army Headquarters and the Army 

Headquarters finally directed the Depot authorities to 

appoint the selected candidates of SRD-93 based on the post-

based roster maintained by this Depot. Due to the filling up 

of SC vacancies by the SC candidates during the earlier 

selection process the applicant could not be appointed by 

the Depot authorities. However, the Depot administration has 

appointed some candidates selected under SRD-93 and the 

applicant will also be appointd after completion of official 

formalities. 

4. 	In view of the clear stand taken by the respondents, 

we do not find that any order or direction is required to be 

issued 	by this 	Tribunal. 	The respndents 	have 	genuninely 

addressed their mind to the facts and circumstances of the 

case and as a matter of fact they have taken all steps for 

resolving .......... 
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resolving thesituation expeditiously. It has clearly spelt 

out its desire to appoint the applicant after completing the 

official formalities. In the circumstances we do not find 

any reason to issue any direction to the respondents. Needless 

to mention that in the event the respondents falter in 

carrying out its assurance, it will always be open to the 

applicant to seek appropriate remedy provided by law. 

5. 	Subject 	to 	the 	observation made above 	the 

application is disposed of. There shall, however, be no 

order as to costs. 

nkm 

C 
K. K. SHARMA 

ADMINISTRATIVE MEMBER 
D. N. CHOWDHURY 
VICE-CHAIRMAN 
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I N THE CENTRAL ADMINISTRATIVE TR !BUNAI.... 

GUWAHAT I BENCH GIJWAHAT I 

(AN APPLICATION UNDER SECTION 19 OF THE CENTRAL 

ADMINISTRATIVE IR I F$UNAL ACT 1985) 

ORIGINAL... APPLICATION NOJ3 OF 2001 

Sri Manik Chandra Das 
-AppIicant 

-Verss- 

Union of Ilidia & Others 

-Respondents 

I 	N 	D 	E 	X 

Si ,No. Particulars P g e No 

I App].ication 	- - 	 1 	to 173 
2. Verification - 	 - 

Anne<ure - A 

4, Annexure-B 

Ei. Annexure-C 17 
6. An n cx u r e - D 

7, An n e x u r e - E 

Im 

14 
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I N THE CENTRAL ADM I N ISTRAT i yE TR I BUNAL 

GAUHAT I BENCH AT GAUHAT I 

(AN APPLICATION UNDER SECTION 19 OF THE 
	

7 
CENTRAL ADMINISTRATIVE TRIBUNAL ACT 1985.) 

OR I SI NAL APFL. I CATION NO 	 0F2 001 

B FT N E E N 

Stir! Manik Chandra Das 

13/o Late Sac:hindra F:::u.mar' Das 

Viii aqe & FO- Fanbari 

F' S .,-Chandrapur 

District--KamrUp (Assam) 

F I N - 8 2 4 0 1 

- 	 -Appiicant 

-AND- 

The Ur'icJn Of India 

represen t e d by.....e Sec r?tary 

to the Government of I n d i a 

Ministry of DefencE? 

New Delhi. 

2. 	The Director General, 

Ordinance Service, Master 

General of Ordinance Branch, 

Army Head Quarters P.O.— DHQ 

N e w D e I h i - 11 00 ,1 1 

The Commandant 222 ABOD 

Narencji Camp s  

C/a 99 APO 

Res pon ci en ts 
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3. 

DETAILS OF THE APPLICATION: 

1 	 PARTICULARS 	OF 	THE 	ORDER 	AGAINST 

WHICH THE APPLICATION IS MADE: 

Thi's 	i n s t a n t 	app]...cation 	is 	made 

against the action of the Respondents for flot 

appointing appi icants a g a i n s t in the post of 

Mazdoor against, back log vacancies of SC/S T 

candidates on special rec: rui tment drive 

2 	JURISDICTION OF THE TRIBUNAL 

The appi icants dec: lare t h a t the subject. 

matter of the instant application is within the  

3ursdiction of the Hon hie Tr:i..hunai 

LIJIITAT ION 

The applicants further declare t h a t 

thea pplicatior is within t h e limitation .per'.iod 

prescribed under Section 21 of the A d m i n i s 

trative Tribunal A c t 

4 	FACTS OF THE CASE: 

Facts of the case in brief are q i yen be I o 

41. 	• That 	your 	humble 	applicant 	is 	
a 

citizen of India and as such., he is entitled to 

a 1 1 the rights and privi 1. eges a n d protectiOn 

guaraflte5d by the CorstitUt101" of laid ia 

4 	2. That 	your applicant begs to 	state 	that 

.U,.  applicant 	is 	a Scheduid 
Caste by 

m  PORN 
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4 

4 

communi ty. 	He 	Is 	a 	permanent 	resideri t 	of 

Fanbari Chandrapur, Distr:Lct of Kamrup Assam. 

4 3 	That your applicant begs to state that 

he was cal led for rec:ruitment as Mazdoor under 

the Off ir of the Commandant 222 Advance Base 

Ordinance Depot 9  Narengi His candidature was 

sponsored by the Employment Exchange, Guwahati. 

It is pertinent to men tion here that the above 

recruitment of Mazdoors were m a d e aqa Inst 

backlog vacanc:Les of S.C./S.T, c a n d i d a t e s on 

Special Recruitment Drive T h e applicant was 

cal led f o r interview for t h e p o s t of Madoor 

v i d e letter dated 1599/T/45/E:st dtd. 12th 

January 9  1994. The above mentioned call letter 

was issued by the Office of the CcDmmandant 222 

Ad vance Base Ordinance Depot C/o 99 APO 

Annexure -- A 1 is the photocopy of call 

letter dated 12-01--94 issued by t h e 

Office of. the Respondent No, 3 to the 

a p p 1 i c an t 

4.4 	Thaj 9  the applicants beg to state that 

all 	the 	a p p 1 ic ants 	appeared 	before 

interview b o a r d on 28-1-94 After that9 the 

applicants along with other selected c:andidates 

were asked by the Respondent No 3 to submit 

the Original Ce r t if icates an ci documents a n d 

accordingly they submitted their original '  

documents to t h e personal 	Officer 	of 

Advance B a s e Ordinance Depot. T h e Persc:na1 

Off.ic:er of the Depot served the applicants with 

forms relating to Police Verification a n d 
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Medical Veri-fication 	ccordincily, the appli- 

cants duly filled t h e forms and submitted 

• 	before the Personal Officer of the Ordinance 

Depot. 

4.5 	That the applicant heqs to state that 

• 	threafter. the Respondent No. 3 informed him 

that he was selected for the post o-f Mazdoor 

along with other candidates and they will haveIk  
to wait for appointment letter from Army Head 

Ouarter, New Delhi. 

4,6 	That the applicant begs to state that 

after not getting the appointment letters from 

the Rspondents they submitted representation 

• 	before the Respondent on 28-06-1998 for early 

• 	appointment in the post of Nazdoor. The Office 

of the Respondent Na.. 3 informed the applicants 

that his name was in select penal of the Board 

and his name has been forwarded to the Eastern 

Command for sanction of vacancies and whenever 

the vacancies will release he will be appointed 

accordingly. The applicants herewith annex such 

letter Na. 1523/SC-ST/1.21/CiV Est dated 11-08-

1998 for the k i n d perusal of the Hon'ble 

Tribunal. 

Annexure ---E is the photocopy of the 

• 	 abovesaid representation dated 29-06- 

1998 submitted by the applicant. 

Anne-xure-C is the photocopy of the 

letter Na. 1523/SC-ST/121/Civ Est 

dated 11---08--1998. 
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4.7 	That the applicant begs to state that 

the applicant again filed his representation on 

06-02-2001 before the Respondents for his early 

appoin tment in the post of Nazdoor as per 

earlier assurance given by the Respondents The 

O'Ff.ice of t h e Respondeht No. 3 i d e h i s letter 

No, 1523/SC-ST/35/CIV/Esstt d a t e d 03-03--2001 

in f-armed the applicant he will be appoin ted to 

the post of Nazdoor wherS te vacancies been 

released by the Competent authority. But till 

today the Respondents ne:it h e r rd eased the 

vacancies of Mazdoors as per back log vacancies 

of ST/SC candidates on Special Recrui tment 

D r i v e,  n o r appointed them in t h e aba\'e said 

posts 

Annexurew.D is the photocopy of repre-

sen ta. t. i o n subm it t e d by the applicants 

before t h e Responden 1: on 06-02-- 2001 

Ann exure-E is the photocopy of Letter 

No. 152:;/SC.... ST/3/CIV/Estt Dated 03-

3-2001 issued by the Respondent No 3 

4.8 	That your applicant begs to state that 

some of the Ma zdoors who were also selected 

alongwith the applicant +iiec:i the Original 

Application No. 30 of 2000 and O.A. Na. 180 of 

before this Honbie Tribunal for seeking 

d i rec: t ion From t f, is ir i.. b u n a 1 f o r a p po in t m e n f 

During the pendenc:y of the above said cases the 

Respondent No. 3 appoin ted the applicant of the 

said O.A. namely r  Sri F'etii Rammanria S r i. 

•Dipak Tumuncj Sri Fremdhar Das Sri Rani it Das 

'S 

-- 



But the Respondents did n o t take steps f o r 

aøpointment of the instant appi icant as he was 

not applicant of the said Oriinal Appi ic:at.ion 

Hence the applicant is compel led to approach 

this H o n ' bie Tribunal for seekinq justice and 

also with a prayer for early appointment 

4,9 	That your appi icnt begs to state that 

h i s n a m e has already b e e n struck out from 

further employment by the Employment Exchange 

because the. Respondents have a I ready intimated 

the Exchange for his appointment in the post of 

M a z d 00 r 

4 10 	T h a t your applicant begs s t a t e that 

the action of the Respondents is illegal a  n  d 

violative of the fundamental rights of the 

constitution T h e act of t h e Respondents is 

mal a f i d e because similarly situated persons 

have a 1 ready b e e n a p  po in ted cJue to non-

inclusion of the applicant in earl icr Original 

App licati on he was left out 

4. 11 	That the applicant begs to state that 

he is a ye ....y poor person and also hailed from a 

backward community a n d 
	h e I s r u n n i. n q 	f r o m 

pillar to post for getti ng a p p o i n t m e n t in 

post of Mazdoor against back log vacancies of 

\ SC/ST candidates aaainst t h e Special RecruIt - 

men t Drive 

412 That your applicants beg 	to state 	that 

the union 	of India has given special attention 

E__ 14A 



to t h e backward community f o r upi ift.ment of 

t he i r C:: o mm u n i t y an d nec: e ss a r y a c: t s an d 

reservation has already been qiven to t h i s 

c ommuri i ty and as such the RCSp(indefl ts cannot 

deny the same to the applicants 

4.13 	That your applicant submits he 	is 

going to be over aged for further Government or 

SemiGovernmen t employment and as s u c 1- 1 

immediate interference by the Hon ble Tribunal 

is necessary to save them + rom further hard - 

s h i p s 

4.14 T h a t 	your 	applicant 	submits that 	t h e 

Hon 	b le Tribunal may 	be 	p leased 	to pass 	an 

interim order 	to protect 	the 	applicant and 	also 

to 	stay t h e 	n e w r- ec ru.i tmen t 	f o r 	the p o s t 	of 

M a z d o o r until the 	applicant 	is appointed 

against the 	hack log vacancies under 	the 	Special 

Recruitment Drive for SC/ST 	candidat.es 

	

4.15 	That in view of the facts s and circum -  - 

stances it is a fit case for interference by 

the H o n bie Tribunal to save the entire fami l 

members of the applicant from. starvation 

	

4.16 	T h a t this application is filed hona 

-Fide and for the interest of justice 

4 

	

5. 	GROUNDS 	FOR 	RELIEF 	WITH 	
I.EGAL 

P R 0 V I si oN 

	

5.1 	For that9 the action of the Respon 

dents for not appointing the applicant 

1. 

4" 



an 
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as 	per select list of 	backlog 

vacancies of SC/ST on 	Special 

R e c r u i t m e n t D r i v e a n d 	as 	such 	tbe 

action 	of the 	Respondents is 	illegal 

arbitrary mala 	fide 	and violative 	of 

the 	principles 	of natural Justice 

.2 	For that, 	the Respondents 	being 	a 

model employer they should appoint the 

applicant under the Special 

Recruitment D r i v e of SC/ST a n d t h e y 

should not deprive the applicant from 

this a n d hence, t h e s a m e is bad in the 

eye of lawn 

5. 3 	F o rth a t , 	s i m i 1 a r 1 y  s i 1: u a ii e d p e r s o ii s 

h a s 	already 	been 	appointed f o r 	t h e y 

have 	approached 	t h i s H o n 	bie Tribunal 

but 	t h e 	applicant 	s case was 	not 

c o n s i d e r e d 	for 	n o t approaching this 

Tribunal 	Hence, 	the action of 	the 

Resporiden t:s 	are 	whimsical 	and 	had 	in 

the 	eye •  of 	lawn 

	

.4 	For 	that, 	the 	a c t i o n 	of 	the 

Respondents is not sustainable in t h e 

eye of law as well, as in fac:ts 

	

55 	For that 5  the app].i cant s case is a 

genuIne and he should. be  appointed by 

the Respondents against the backoc 

vacancies of SC/ST candidates under 

S p e ci a 1 Re c r u I t m en t Dr I v e a ri ci h e n c e 

the Respondents cannot deny, it. 

mm 
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5.6 	For 	that 	the 	action 	of 	the 

Respondents is violative of 

fundamental rights of the constitution 

o + I ii d i a 

5,7 	For 	that q 	the 	a c t i o n 	of the 

Respondents 	is 	arbitrary, 	whimsical 

mala 	-fide 	and 	also 	w i t h 	a 	motive 

behind 	to 	deprive 	the 	applicant 	to get 

appointment. 

5.8 	For 	the, 	in 	any 	view 	of 	the 	matter the 

action 	o-f 	the 	respondents 	is n o t 

sustainable 	a n d 	hence 	the 	same is 

liable 	to 	be set 	aside 	and 	quashed. 

The 	applicant 	craves 	leave 	of this 

Hon 	ble 	Tribunal 	to 	advance 	further 

grounds 	at 	the 	time 	of 	hearing 	of this 

instant 	application. 

DETAILS OF REMEDIES EXHA1JSTED 

That there is no other alternative and 

c-f + i c a c ious remedy available to - t h e 

applicants except invoking the Jurisdiction 

of this Han' ble Tribunal under.  Section 19 

of the Administrative Tribunal Act 1985. 

MATTERS NOT PREV I OUSLY F I LED OR 

PENDING I N ANY OTHER COURT 
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That the applicant further d e c lares 

that she has not filed any app1 ication writ 

petition or suit in r e s p e c t of the shiect' 

matter of the instant application before any 

other Court, authoritY, n o r* any s u c h 

app licatiofl 	
writ petition or suit is pendinc 

before any of theme 

e. 	 RELIEF SOUGHT FOR 

Under the facts and circL(rnstares 

stated a b o v e the applicant most 

respectfuUY prayed that your LordshiP 

may be pleased to admit this petitiofl 

and may call for records of the case 

issue rule call ing upon the 

Respondents to show cause as to why 

the relief should not he given to t h e 

applicants and after hearing the 

par ties on the c:ause or c: auses that 

may be shown and on perusal of records 

your Lords hips may be pleased to grant 

the fol lowing relief to the 

a p p 1 i c a n t s 

8.1 	
To direct the RespondC1t5 to jSSUC 

appoin tmen t I etter to the 
a  ppl ican t 

against earlier selection 1 ist of 

under t h e back log vacancies of the 

SCST - candidates on Special /  

Recruitment DrIve 	 - 

I. 
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B2 To 	direct 	the Respondents 	to 

campiete 	the 	process of 	appointment 	as 

early 	as 	possible and ' 	also 	not 	to 

recruit 	fresh 	candidates 	in 	the 	post 

of 	Mazdoor 	till 	the earlier 	list 	of 

SC/ST 	candidates 	is exhausted 	by 	the 

Respondents 

Cost of 	the applcaton 

84 To 	pass 	any other 	reiief 	or 

rd 	iefs 	to 	which 	the applicants 	may 	he 

entitled 	and 	as 	may be 	deem 	f i t 	a n d 

proper 	by 	the Hon 	bie Tribunal 

9. INTERIM ORDER PRAYED FOR 

Fending 	disposal of 	the 	Original 

A pp  1 i c a t i on 	the a pp 1 Ic an t 	most 

respectfully 	prays for 	an 	interim 

or;der 	directing 	the 	Respondents 	not 	to 

appoint 	any 	other 	persons in 	the 	post 

of 	Mazdoor 	till 	the earlier 	list 	is 

exhausted. 



Rl 

iO 	Application is Filed Through 

Advocate 

ii 	Particulars of IFO: 

I.P.O. NO 

Date Of Issue %, OD ) 

Issued from 	 Q.C, 
Payable at 

12, 	LIST OF ENCLOSURES 

As stated above 

Verification, 

pliJ 
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VER IF I CAT I ON 

I 	Shri 	Manik 	Chandr. D a s 	Sb 0 	Late 

sACHIndra .Kumar 	Dasq 	resident of 	village 	& 

P 	0.- 	Pan ban 	P. S 	-Chandrapur Distr:i.ct-Kamrup 

(Assam)PIN 	782401 	t h e 	applicant of 	the 

instant 	Original 	Application 	do hereby 	solemnly 

verify 	that 	the statements 	made in 	paragraphs 	4 
t r u e 	to 	my knowledge 	those 

made 	in 	pa ... aqraphs 

are 	heinq 	matters 	of 	records are 	true 	to 	my 

information 	derived 	therefrom which 	I 	believe 

to 	be 	true 	and 	those 	made 	in paragraph 	5 	are 

true 	to 	my 	legal 	advice 	and 	I 	have 	n o t 

suppressed 	any material 	facts. 

And 	I 	sign 	this 	verification 	today 	on 	this 

the 	4-L day of 	J u n e 	, 	2001 

I) cc 1 a r a n t 

- 
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sir, 

Most humbly respcctfulIy bog to stte 

th 	1 Cm a poor ichedulco caste cmunity Ocople 

and'an young and encret.c zg rnn but going 

without Flny om.)leymrmt t1 11. 	ttxix 

That 3ir, I ')pnoared for an lntorvicw 

In your ofVie troigh hmnloymont oxchnngp on 

28/1/94 nd thereafter I coo to know frcm re ILa i1 e  

ourco thn t I have benr 3010tod Or the tot 

arpZroc1 for 

I w'1'1 thnrnf'rnr• huily rnun t your\ 

kind honour to rioirit mc in your office without 

further May nnd thus sve a poor fnriiy f rorn  

sarva Lion, for whiQh act of your kindne 

I shall remain obliged0 

I, 

• 	• 	•; \\ 

:hopersonto1 Coirncnnt Officer (Cii1) 
222 Ii3OD (Nrangi camp) 

tc1, the 29th Juno, 199 

'I  

yours faithfully, 

Enclo: 	5 Nas. ortif cRte. 	 V 

( Manik Ch. Dris) 
ahawfMAM Pnnbnri.. 
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A*,atvxm_,r C 
• 	92 Ar in 	I.hr 	Ayii1 	hri irJtt 

I hI (Ihi' I 	I 	b h 	1 	1J 99 	
APO 

1523/./ \ 
	/Clv Et 	

J). Aug90 

11 h1 Manik Ch:àicjra Das 
\ii.1 	jDary. 
PC) - flIflbrj 
PS — Chdrau 
JJtst Kamrup. 1:(Assam j 

• 	Pin Code • 7B.2Oi 

• 	

RECRUITMENT OF MAZDQORS IT ERV I EvI 
aJQ4 RERDIN(-; 

1, 	
•Rfto Yourap"fWation dted 29 Jun 98, 

2 	
Select ae1of Your board was fo•Iardedto HQ Eastern Command for sanctioh of the vacancies but th& vacancies have.hct 

so far bees ieleased.by the cmpetent Authority. As and when the 
vacancies are released you will be intimated according)yQ 

H-: 
(JPMin) 
000(Adrn) 
Pors Officer ON 
for Commandant 

91 
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/ From Mnflc chardra 
'.. / 	 vIllage & P0OPanbarI 

P3.Ciiandrapur 
flitup(Aicam) 
PIN COB: 78201. 

	

: 1 	 Dated 622001. 

	

1 	 T, 

The Personnel Offlcer(Clvil), 
Office or the Comrnandant, 

• 

	

	 222 ABOD (Narangi Camp), 
Guwahatl.-200 

• 	 : Recitment as Mazdoor. 

• 	: : 	 Ref 	Yr office letter Nc1523/SST /121/\Tiv Est, 
• 	7 	 Dated 11 Aug98 

SIr, 

With 

receultment 
to Intimate 
forwarding 

Command for 

refere rice 

of Mazoo 
me abt 

bhe select 

further n 

to your above letter regarding 

by .'hich you were kltxl enough 
selectIon of my name and 
panel list to HQ Eastern 

cess8ry action. 

In thlu rnpcL, 1 'id J:Uoo to i mw yol.lr 
kind attention that more than two years have lapsed 

• but.however, no action whatsoever taken regarding 
reccuitmerxt as Mazdoor has been Intimated to me till 
date0 I have been eagerly expecblng to he appointod 
as Mazdoor under your kind disposal. 

I shall be highly obliged if you kindly intimate 
1 me a positive action in the matt er  at.your earlIest 

1:! 

 

With regards, 
Yours fIthfuliy, 

(Marik Chrdra Das ) 

' • 	
• 	 b:'. 	•&; :) I 	/ 

• 	 • 	 •' 	
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I 222 Agri Sthai. 'Ayudh Bhnadar 
222 Advancq 13s o 
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S. hr1 Manik Chandra 1.)5 
V .11, P, P0 	 1 PS 	: Chandrapur 
Dist :Kamrup(Assem 

) P0No 
- 782401 
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10 	Refer l. Y Our appjj f~ a ti o  n, d a t ed 06.0202001 
2 	Select panel of your board w; 	 t HQ it- Con,j1and for $nctor) th Vflcancjes but t10 vacnCjes have not so far been released by th competent Authority 

	As and when the vacancjs are released yOU will be intimated accordjng)y .  

(Th 	/ 

•J 'Mini 
) 

OOc (A) 
Pers Officer (Civ) 
for Commandant 
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IN THE Ci1TRAL AININISTRATIV6 TRIBUNAL 

GUVAHATI BKNCH $ GUWâH&PI 

2.L• No. 213 OP 2001 

Skri Manik Ckndra Das 

Vs 

Union of India & Ore. 

\ 

- And 

In the matter of : 

Written statement submitted by the 

respondents 

The Written statements of the respondents are, 

as follows S 

1 • 	That with regard to the statement made in para 1 

of the application, the re8pondent like to state that the 

Govt • of India has decided to launch a 'Special IRecruitment 

drive' SMagainst backlog vacancies for SC/ST cndidates 

and accordingly R4 Eastern Command vide letter No. 321891/2/ 

SCT/100/OS80 dated 04 Oct 93 ( Photo copy attached ) directed 

to implement the same In our depot with the instructions to 

fill up the vacancies by 31 Mar 94. 

2 • 	That with regard to the statement, the respondents 

beg to state that Army hk vide letter No. 8C92/8CTm193/ '8O (i) 

[/dated 18 Oct 93 ( copy enclosed ) directed not to issue appoint 

ment Letter 8 to the selected candidates for D 93 till receipt 

of Govt., at clearance. The applicant of the instant OA. was 
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selected by a Board of officers against backlog vacancies 

for SC/SP oandidtes on ff3)-3. It is reiterated that since 

Army 14 had instructed through letter dated 18 Oct 93, not 

to appoint the selected candidates for Di3 tilt receipt 

of Govt • clearance and benoe no appointment letter in respect 

of the applioan( ~ s issued by this depot • The depot author i-

ties ha-i zade -póiracted correspondence with Any 14 and 

Army 14 have directed to appoint the selected 

didates of D-93, based on the post-based roster main 

tained by this depot • Due to the tilling up of SC vacancies 

by the SO candidates during the earlier selection prooesses, 

the applicant could not be appointed by the depot authorities. 

However, the depot 	 ion xiis  
- 

redinder 	3 iid th app1 i.cant if uipo2.nted 

' 

3. 	That with regard to paras 2 and 
', 

the respondents 

beg to state that the matters relating to the provisions of 

the Administrative Lot, 1985 and Rules made there under, 

accordingly save (except) what appears tberefroui, the respon-

dent 8 beg to offer no comments. 

49 	That with regard to paras 4.1 and 4.2 9  the responde 

nis beg to state that the same are matters of record. Nothing 

beyond record is admitted. 

5 • 	That with regard to para 4.3, the respondents beg 

to statexikat offer no comments. Regarding the last part of 

the statement, it is stated that the sane are matters of 

record. Nothing beyond record is admitted. 

-I 
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6 	That with regard to para4 4, the respondents beg 

to state that the same are matters of record. Nothing beyond 

record is admitted. 

7o 	That with regard to para 4.5, the respondents beg 

to atae that the instant 0 A. along with some other candidates 

were selected for the post of Mazdoor against acklog vacancies 

of D93. The respondent No .3 informed the applicant regarding 

rion'?eceipt of clearance of their ease from the Higher author i-

ties. 

8. 	That with regard to paras 4.6 and 4.7, the respondents 

beg to mtatmxtkat offer no comments. Begarding the later 

part of the statement, it is stated that the same are matters 

of record. Nothing beyond record is admitted. 

9 • That with regard to para 4.8, the respondents beg 

to state that the same are matter a of record. Nothing beyond 

record is admitted. Regarding the later part of the statement 

respofldent requested the Hon'ble Tribunal to refer to our 

proceding paras 1 and 2. 

10. 	That with regard to para Z 4.9, the respondents beg 

to state that the names of candidates for the post of Mazdoor 

were asked from Employment 3xcbange. But no Intimation regar 

ding the deletion of the applicant 'a name has been received 

from ployment Exchange and as such there is not question 

of stiking off their names from the Employment Exchange • The 

point made by the applicant is not correct and hence, 

specifically 

I 

H' 
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11 • 
 

That with regard to para 4.10, the respondents 

beg to state that it is not understood since the applicant 

could not be appointed due to non receipt of release orders 

from Army RQ. Some candidates selected under D13 were 

appointed by this depot in view of the receipt of clearance 

in respect of those individual. 

12 • 	That with regard to pars 4.11 and 4.12, the 

respondents beg to offer no coiimentsa Regarding the appoint' 

ment of applicant please refer our preceding paras, wherein 

the position has been amply clarified. 

That with regard to ift para 4.13, the respondents 

beg to offer no comments. 

That with regard to pars 4 .149, the respondents 

beg to state that since there is no relation between the 

present recruitment process and that of D"93, so advocating 

new recruitment process is not in order as per Govt. rules. 

That with regard to paa"a 4.15 and 4.16, the 

respondents beg to offer no comments. 

 That with regard to pars 5.1, the respondents 

beg to state that the allegation made are not admitted since 

the clearance for appointment against 3D-93 was not received 

from the Central Govt • In connection with the appointment 

of the applicant, please refer to our preceding parse. 

176 	That with regard to para 5.2, the respondents 

beg to state the observation raised by the applicant is denied 

since appointment could not be given to tbem owing to the 
'7 
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non reoeipt of clearance from the Central Government. 

180 	That with regard to para 5.3, the respondents 

beg to state that it is reiterated that due to the non- 

receipt of clearance the applicant could not be appointed. 

However, necessary steps are taken to appoint the applicant.. 

The allegation made by the applicant is totally denied. 

19 • 	That with regard to para 54, the respondents 

beg to state that the allegation as mentioned in the para. 

200 	That with regard to para 5.5, the respondents 

beg to offer no comments. 

21 • 	That with regard to paras 5.6, 5.7 and 5.8, the 

respondents beg to state that denied the allegations 

mentioned tber€ln. 

22 • 	That with regard to paras 6 and 7, the respondents 

beg to offer no comment. 

230 	That with regard to paras 8 to 8.4, the respon - 

dents beg to state that there is no relation between the 

present recruitment process with that of the appointment on 
do 

D'93, which is having separate release order from i,gher 

I. It is improper and inalafide on the part of the applicants 

to interfere in the present recruitment process. Also during 

1997 and 2000, some Mazdoors were recruited after observing 

necessary formalities, but during those period, the applicants 

did not raise any objection. Piling of Court Case after the 

ezpiry of a considerable period is also a testimor/ to the 

fact that the applicant is not clear of rule position. The 

respondents humbly request the Hon 'ble Court to reconsider 

restrictions imposed in the present recruitment process ad 
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and set aside and quash of 0 .A • filed by the applicant with 

coat. 

240 	That with regard to para 9, the respondents 

beg to state that it is athitied before the Hon 'b le Court 

to review the restrictions in the present recruitrnent process 

and lift the ban on the appointRlent to the post of Mazdoors, 

interviewed recently as are released by Army IN letter No. 

15251/08/Mi' 4(Civ)(b dated 05 Mar 2001 and even no dated 

24 May 2001 • It is reiterated that slnEe there is no relation 

between the present rear'uitment process with that of D'-93, 

the misoonceived prayer of the applicants by co-relating both 

oases prove their m1afide and hence 0.A. 213/2001 is liable 

to be set aside ant with cost. 

Vrifjoatjon... 
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It Sbr i 	 '' 	62 ryy 

S 
he1ng autborised do hereby verify and 

declare that the statements Lade in this britten statement 

are true to my knowled€e information and believe and 

I have not SuPPressed any material fact. 

And I s€fl this verification on this 

day of jq ,4,'2OQ1, at Guwahatj. 

! 
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3 	Attention is also jnvitcd to pa 
	6 of tIo DO letter dated 

27,7.93 and the nominated Officer 
ny 

be contacted in case of ny 

OiUts regarding c1arifió3ti0fl 

4, 	You are reiested to assess 
the backlog of reserved vacaflc:L S 

for 	s/Ts as on 31,3.93 and 
	nish repoi:t on 	

CXUtC 1I-Pro- 

Lorma I identified towipeOu.L L.:e backlog during tipop0d... 

5hould e taken into account for filling U O ititmedi.ae basis as 

pr the existing proccdure. It is stressed that 
firm and QCCUt&tC 

fizes are furnished. 	
bsequ?nt changes would not be acCsptCd 

Fi.tst report on nnexure Il_proforma I and 
proforifla ii may pieSe 

e fowrd 	
to this HQ by 1() Oct 93. The subequeflt fortfliI)tiY 

atAd i5tlof 

11 In c135 these d€es harpen tobC ciOC 

cch all ffotC- a'. efforts shou_d bs 

thc report one dny 
prior to thn target dates. 

i1C 
the first report and the subsequent pogre35 rCPL :s 

:.e t 'e suhm:Ltted to Ministry of peronal Pul 
	GriGVONS 	J 

siC1 thrch .LnisttY c Dfnc2, Le Lime 5 ch2OWe for 

thc :eorts be :3hric1Y adiere to 

- 	 ( 	
) 

7C)j. 
DEC 
for . 3 \CC 

I'- 

r 
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\N'JEXURE- I 

;. 
A(S3mcnt of vacancies in Mthistry/ 

attached 
13t Oct 1993 

P 	irtment, 	bordinate, 
bodies. 

L10E?S 	aI3cl 	tOflOr 

re:sittOfl3 to UPSCISSC 
,nding 15th oc 	1993 

Exchanges and ReleaSe 

adve3:tisemts. 
1993 

5t date for 	
03- ap)liC3  15th Dec 

of 3:ectuitent 	hete 15th Feb 1994 
crnp:et1o' are t 	be held, 

examinat10flS 

'ple0fl o 	CtUttm 	t where 
:31st 	

1994 

1nat10 	
are to be cDndUct. 

•J 1 R 

miiniStry - .----of 

Dc,arbm 	of 
t res 	Oil 

of fjllihlg up oE carried for
° 	

for 

	

jn the diCt 3:CtU 	quota 
1tJLED 

Gr2R 	
UpB G9P 

:. N. of vaCflC ° S 

1defl:tif1 	for the 

drive 

5
actiafl 

t1)(2fl 
throuall 

• 	5ent) 

sSC( 	
" 	) 

others (7dvertisemt5 

5ItiOtl sent tO 

cno 

C. No.. of candit 
till d3te Cctr  

UPC 

Total  c0nt(:l. 
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d. Pernarks 

	

• sileets may 	used for cL:__—__— 
AMNEXURE I 

of 

i3etails of VCnCLCS identified for 
ecia1 pecruitment Dive for .9c/r. 

Sciheduled Castes 
Group 

B 	C1 	13 	Total 

1. Vacancies to be filled 
through UPSC 

2 V8CanCiS to he filled 

th r ough SEC 
a, belonging to CSS/ 

C IS S S/C SC S 
b others 	 -. 

	

3 Vacc; 	to be filled 

by 	1 ntrie/DePtm' 

Tr 
'r 

ScCduleJ 
GrUp 

13 	C 	13 	TOtal 

Vacancies to he filled 

through UPEC 

Vacancies to be filled 

through s 
a, 	elo flg iflg to CS/ 

C S s/C SC S 

h 	others 

3 	Vacancies to be filled 
by 

Total 

- -• 	- 	 - 

4 
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fNNEXUflE-III 

No. 36012/6/88_EStt.(G0T)/' 
BH7.RT S'PKR 

GOVEP1ENT OF INDI\ 
Karmik,LOlC shikyt tatha pension Mantralaya 

MINISTRY OF PEflSONNEL,PUDI C.G. 	NCES .\ND 

• 	pE15IONS 
Karmik our pa 5hikshefl Vibheg 
DEPRTME OF PEESONNEL & TR'INING 

NEW DELHI dated ithe 19 July, 1989 

OFFICE MEMORANDUM  
------ 

Fpecial pecruitment Ejve for cheduled 
Castes 

:chedU1ed 	jbe 5_Efli.i5tthg the asistaflCc of 

voluntary orgnisatiOt1S 

- a 	• 	• 	• 	• 	' a 	• 	• 

In the meeting held on 13th Jul. 1989 under the 
co_chairm -

Ohip of Minister of State for Welfare a'd Ministel of ate for 

1?c-rsoflflCJ public GrieVQflCeS 
& PensiOflS repreefltativ 	of various 

voluntary aacnces for the Welfare of Sheduled 
Castes and Sche--

duled Tribes have assured iii co-op atiofl i 
making the ecil 

PoCruitmt 	ive a SUCCCSS They have greed to help the VjOUS 

GoverflrneIlt Departments and 	
uitiflg agencies by 

5ponsOtitlg bhe 

	

ames and particulars of chec1Uled Castes 
	heduled Tribes Cfl- 

:.dateS to flLl up 
reserved vacaflcies 

. list oe voluntary orqanisations is enclosCd. lb is reqU- 

	

d that this list may be widely circulat 	
among the subor1i 

foz
mati.ofls It is suggcsted that if any MiniStrY/Patb1 

faC2S any djfficUltY 	
iocatifl suitable qualified candi Ls to 

fill up resc-rved vacancies 
during the 	

eciCi Becruj.tmt DrVC 

they may ininediately contCt any of the orgafl 
3atiOflS for I)(CCSS 

ary assistance.  jSd/_XXXX 
MV. Kesavan 
DireCt0r( 

ITNE 
I 

	

List of Important InstEUC-° 	
issued in conflectioo) W2d 

ry PecruitmeLl 

direct 
Ban on te resetV3t30fl in  
reCrUit1t to vacoflcies under thE? 

GOVt with effect from 
tion of backlog. 

M 	
to increase 

easures 
/ST pZe3e 

tati° 	o
ugh d irect recrUi'' 

/ST cndidate 	
selected fl 

own meritS with° relaxed 
str 

ot be dj ,sted agiflSt 

vacaricids. 

• 	,71012/6/88_EStt (T) 3 6  
.dt 

25.4,89 

\ 36012/13/88_ESt (T) 
dt 

- 	22.5.89 

.••.; 	 - 	 - 
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(i) 
/ 

- 	2-.. 

OM_36O12/b/8E5/ 	
111upo 	ese 	

vacanciCs in 

SRO(II) dt 5689 	
eprOm0ti0fl 

of vaCaflcie5 between chedUl0 
rxc

dt 5689-- 	
Castc-S and 	

hedU1e Tribes or 

versa not 
p

rmis5ie in telax3ti0n of 

pzsCt 	
ond1t)-0 	

fo p11jng up 

vacancies ui jde 	
ec1al 	ive 

36ol2VG/88_E5t(T) 	
NOtiftCattoh of 

vacancies of EioY' 

t 739 	

registet 	in 

other xChakgeS an be spoflSO 

suitable cahdidates are not avail 
at local EuIploY11t <hange. 

O?3/l6/SESt(T) 	
tifiC3ti 	

of vacancies j 	p1oY 

	

merit 	
to be 

- 	n 	
no response rccelL\ted from En-- 

1oyme1' 	
hange ±th1fl a certifl pc-- 

rioI. 

ecial BetUitm5flt 
Dr iV e 111 1  

 

dt g,90 	
assi5 	0f 

volu 

01123031151go5t)/ 	
Rela0n of,  ban cfl fliig up of 

dt 2q6,90 	
vacflC 	

t 

5ouqht from the Plo?fllent f Jxp:n" 

ture. 
DrIVC for 

2O79° 	

from 0btaining NOC fron' Surpl' 
5  i• 

11in nginth ptom0° 

A. 

/ 	 ta_tPO 	
dverti0n 0f resv 
	va- 

canc 	
the ptm0ti0fl 	

0t 	i0 

- 	
filled lip to the direct quota fo 

 

e 	

L-- 

tng 	
sam 

- - - Or 

No ame of the 	
satbon Organi 	 t t 

j1ing Address of repations 

-. 	

-. 	 jV - - 
3 	- - - 	-.- - - t 

:paakrjshna Missi° 	shr 	
jGkulan3 rar 

t4arg, ri9Ft- 

- 

All indi-' 
angh 

(21) 
swami Atmavican-  
ry 	makj&1n1 MS0 
Ashram, Morab3' janch)- 

Hati 	
( ) Ku 	

irmala 

I pres1tt 
jflgs\4ZlY 
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I 	
TIME 130UND 

- 

MINISIPY OF DEFErCE 

7 	Special Recruitment 	ive for the year 1993 to fill up 

the backlog of reserv&ti11S for 	s and STs. 

	

. 	 . 	. . . 0 

copY of Mm of PersoflflelsP 1c GzievaflCeS and Pnstcfl 

letter No' 2g034/1/93_EStt 	dt 27Jul 93, 
	ongwith its eclOSU- 

res is fo rwarded here wjth 	 of the 

2. 	ty HQrS 
etC. are reqested o note the conteflS  

1eter and •tke immeditC action ju the matter to fill up b3cklOg 

vacancies foz SC/ST as on 1493. 

	

The time schedu.e for 
ccmnp letiflg the different 	rf 

rc1r.t is civen t 	
hch m 	 -

Is 

?rocL2S reOS m b 	
tO 

	

pZSS 
of the Live n th p:2SCtJ 	cfn 

	

s !the' Govt. is committed to fill u 	
ckog c' 

ies of S/SIS_by the ef 
	 th2fC 

to he 	jiated and ai 
	C 

to QCh-' the t.3Ct5 

A 0olid3t 	informati 	eatiflg to t1e 	:iI :"• c. 

	

:.c31og vaCaflC25 i r aent 	ed f 	dr 	i your 

sCL LC Lhis 11P1S 	
latc:t 	 - 

the rescd-b_° 	
The mbe of  

has ee in1t 	ed by 	flC 	 - 

Exchae5 et 	
also e 

Un2 SeC2 

DO No 28O34/1/93 

BFAr.'T 	(i1i 

LoZ 	
kay Tatëa PS 

-. 	 1•''• 	C. 
NP pangaflatfl  aya 
sec:etary 	

New De11 - 
17 .  

T21e : 31014343 MINISTF O pEP3NN-'r pU3LIC 
ND pENSIO 1 3 

- 	

N. DELHI - ,lO OO' 

- -Dated 

Nambiac 

.n the lest thzee ye- the 	
s 

ipch a 	eCi1 flecrUit D2 uing 
th 	

o 211 

the backlOg o reserVati0 
	for 	hedUl5(

71 
in 	

Mjfli s t es/ 	ments of 
th  Centtal G0V t1 

CetZ81i publiC SeCtOr 	
n 

tiossth 	
a. defiflitC :tme fanie. 	 - 

____ 	

- cotd- 
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2 	The Drive is being undertaken to filL up the backlog vacin- 
cies for sc/sr. The term "2acklog Vacancy" is fully explained in 
OM No 36012/6/.8_Estt(SCT) cJ_5 	ig .ccording to these ins- 
tructions backlog vacancies rescrved for /r are these reserved 
vacancies which by virtue rif their not being filled up in a year 
are carricu forward to the next ye3r. The above instructions po-
vide for backlog vacancies for being whown separately for purposes 
of recruitment If the backlog so computed together with the cur-
rent vacancies reserved for /ST xceeds 50% of the vacancies to 
be filled during a year, it may be limited to 50% of the v9cancies. 

3. 	It is requested that the bac'.log vacancies as on 1.4.93 may 
be assessed in your Ministry/Department as well as Subordinate/ 
Attached Offices and AutondmoUs organisations under the control of 
the Ministry/Departrflent. ifter the same has been identified, re-
quisitiOns may be placed with the UP aüd S, as the case may be. 
Where the vacancies are to be filled up by the Departmeflt directly 
through Ithe employment exchange or through open advertisement, 
approprate action should be initiated in this regard. This pro-
cess should be completed latest by l5tfr Oct 1993. 

4 	The time schedule for cornleting the different steps of r- 
cruitment is given at t\nnexure-I, Every effort should be mde to

rr cOmt)lete therecruitment within the schedule 	 o 
. Fbttnightly prOJE 5 S 

reports my be sent to this Department o the progrESS f thr DriVC 

in the proforma at tnnexur.e II., 

Sr 	Certain guidelines for e diting the process of recY:. 

have been circulated during the 	
ecia1 Recruitment Drive codctea 

last year. I shall be grateful if the guidelines indicate' bCIO'.J 
a-re followed while co nducting the :ive - 

1) 	The first stage of the recruitment process shoud be cople- 
ted by the 15th of Oct 1993, by sending requisitions tn 
employment exchanges and release of advertisement for 
fled vadancies. 

dvertisemeflt may be published unde the caption "TeCia1 

Recruitment 	ive for 	/sr". up/S are also being req ested to 

issue advertisements under the same captipfl. 
While calling for applicatioflSc at lest a period of six 

weeks may be prescribed or receipt of applications. Wide pll.- 
city may be given so that the jnfrmatiofl reaches the targ?t gro 

While sending requisitiC'flS td the nploymeflt exchange a 
period of seven days may be given for nomination of candid&ls* If 
no names are received within this eriod, or if adguate cnyrber of 
candidates are not 5ponsored1 the ecruitiflg authoriY rny dvet-

tise th posts calling for applicationS from /GT candidS who 

are registered with any of he np1oyTfleflt exchange. Such 
ppliCa-

tions a1ongW±1 names, if any, 5ubeqUentlY received from the eTn-
loyment 1ex! ;ge may e consideredT for making ecruith1CfltS. 

a4:- 
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41 list of jortant 1nstructi0 
	jssued in 	

with the 

ecial p5ctuitCt 	
ive conducted earlier is enclosed at i)rlfleXUI:e 

A 

If there are any other points 	
ijflg clarifjatit 0fficetS 

of youZ MifliStrY/Pflt may 
COnt8Ct 

hri. J.S Mathur, Joint 

secretary(0 	
111, Notth lOC, 

Teib No. 30111276) o 

Ktishna MflOfl 
Under Secretary (Room No 

2Bl North BlOCk, Tele NO 

3014254) betweefl 2O0 pm and 3.00 pm 
	working days. 

.t is.reeSt 
that an offic Jf your MinisttY/P t  

at th level of Jjflt 
Secretory may J:e ominated to 1iaie w 

th this 

	

in ailmatters eiatiflg 	
kel 	

ecial BecrU,t UiVC 

	

iC desigt)atb0n and telCPl 	
iIr of thIs ofC : O V pie-- 

asC 2 
'orted to iri JS. athur 3o:Jit ecreY' 

jIi  

it 	
.1 be the rOfl2ibuhitY of this offic to 

3O 
 ouL 

 

the 	
' ecrUmt effot5 of all the attach and 

you.c 
jini st ry/P8tmt land 

5ed to us the 

about -the ptogtess o the drive ftctfl tiw 

s the GOVe meflt is cornDitt 	
t fill U 

the boc3(30g o 

r'CS of SCs/s 
by the end o:f 31st 1a.t 1994 I si'li he 

	?- 

:1 	
-jnediat2 actiofl is iu.tit 

	
in the matter and all e;fQ 

e 	Je to acb.ie? the arqetS 
	05oiidat 

jfotma° 	1atJ 

to th 
total number of backiC va ncis identifl for 

 

in th 	
tac 	

/ltdmnate ffjceS 

ganisa';i0fl5 nay be 
s

t o tlis Mstry latest 
hj tie 

i:!;t eek of Oct 1993 in the pro for1Th at 	
I, 1U? 

of acanC 	
for which rcr1itne 	

aciofl has been jni-tlt 
iy 

	

ei$iti0fl5 to UP/S 	mplO' 	
l3uge 	

also 

:- 	cated 	
52 efltiYr e:' 	

s o the p g255 of 	cij.nen: 

may kindly be 

wi-tb egorcJs 

irs 5ncerlYr 

N, p angatJ n ) 

Nambie . 

.st 	J)efCnce, 

'2- 

v) 	In 
adequate 
;i Cicl? flC C S 

case itnistries/pent3 fade 
difficulties j 	caLi.flg 

tet of candid3C3 for seleciOfl, the e1p 
of volufltar 

may be sought 	list o 
such dgencieS 4 enclosed at 


